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of the Prime Minister, or, I will be the
third choice of the Prime Minister for this
post of Finance Minister? Do they want a
JPC in order to find whether Mr. Pramod
Mahajan went to the room of Mr. Guru-
swamy and met Mr. Pramod Mittal, or,
that Mr. Pramod Mittal was sitting there
before? What is it that this JPC will do?
They are saying that we have no proof.
“They. are saying, you supply us the proof.
Why don’t you give us the proof so that
we could tell you? What an argument! I
have been'a Member of this House, and 1
have listened to many debates. 1 was
present herc and the whole House was
absolutcly jam-packed. Every Mcmber
was present when we were discussing the
Bofors issue in this House. 1 have seen
many dcbates in this House. But, 1 am
saying with a great deal of sorrow and a
great deal of sadness, rarely have 1 wit.
nessed, rarely have 1 participated in so
farcical a dcbate that we started on Satur-
day. Never once; never once. And with
all due respect to the hon. Members of
the Oppositiony who have chosen to walk
out because they could not stand the
scaring truth. They could not stand bcing
burnt by the truth with which they wcre
confronted. So, they have walked out.
Let me say, Sir, there is absolutely no
truth in the allegations. There is absolute-
ly no casc for a JPC. And with all due
respect, Sir, 1 would say that this has
been a total waste of time. Perhaps this
debate should ncver have taken place.
Thank you very much.

SHRI R. MARGABANDU: Sir, we
demand a CBI inquiry. ({mterruptions).

MR. CHAIRMAN: I have not pcrmit-
ted you. ({nterruptions).

SHR] N. THALAVAI SUNDARAM
(Tamilnadu):  Sir, you had * permitted
it in the morning. (Interruptions).

MR. CHAIRMAN: No. 1 have not
permitted it. (Jnterruptions). 1 have not
‘permitted anybody. (Interruptions) Please
go back. (Interruptions). No, no.
(Interruptions). 1 have not permitted
anybody. No, no. (Interruptions). Shri
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Uurudas Das Gupra, picase move ihc
Motion. (Interruptions). T have not
permitted.  (Interruptions). 1 have not
permitted. (Interruptions). Please go back
to your seats. (Interruptions). No, no.
(Interruptions). Nothing will go on
record. (Interruptions). Shri Gurudas Das
Gupta. (Interruptions). Nothing will go
on record. (Interruptions). Nothing will
go on record. (Intcrruptions).... Nothing
will go on record. ({merruptions)...
Nothing will 2o on record.
(Interruptions).... Nothing will go on
record. {(Interruptions)... Mr. Gurudas
Das Gupta is to move the Resolution
disapproving of the Urban Land (Ceiling
and Regulation) Repeal Ordinance, 1999.
(Interruptions)... Nothing will go on
record. (Interruptions)....

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE UR-
BAN LAND (CEILING AND REGU-
LATION) REPEAL ORDINANCE,

1999
II. THE URBAN LAND (CEILING AND
REGULATION) REPEAL BILL, 1999.

SHRI GURUDAS DAS GUPTA
(West Bengal): Mr. Chairman, Sir, I beg
to move:

“That this House disapproves of the
Urban Land (Ceiling and
Rcgulation) Repeal Ordinance,
1999 (No. 5 of 1999) promulgated
by the President on the 11th
January, 1999.”

Sir, my point is that the Government is
deliberately enacting a !.gislation which
will lcad to land speculation in the
country.

[The Vice-Chairman, Shri T.N.
Chaturvedi in the chair]

1f the present Oridnance is allowed to
be passcd by the House, it will lead to a
speculative rise in the price of urban
land. It will lead to grabbing of thc most
important part of the urban land by the
busincss houscs. It will lead to the middle
cluss losing their landed property. 1t will
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and
lcad to investment of black money in

urban land business and the economy will

be affected. Therefore, ¥ am opposing the
Ordinance which the Government sceks
to bring to this House for approval.

THE MINISTER OF URBAN
AFFAIRS AND EMPLOYMENT (SHRI
RAM JETHMALANI): Mr. Vice-
Chairman, Sir, 1 beg to move:

“That the Bill to repeal the Urban
Land (Ceiling and Regulation)
ACt, 1976, as passed by Lok
Sabha, be taken into considertion.”

And the Resolution disapproving of the
Ordinance moved by Shri Gurudas Das
Gupta be rejected.

Sir, aftcr the debate on both these
matters  which arc to be discussed
together, 1 would make a consolidated
statcment at the end of the discussion.
But, at the moment, I only wish to draw
the attention of the House to a few
salient facts which, 1 think, would
persuade my learned friend not to persist
with the Resolution that he has moved.

Let mc just state a few facts which
cannot be denied. The history of this
legislation is this. This was passed during
the Emergency with an obviously very
laudable motive. The laudable motive
was that land would be taken charge of
by the Central Government and the
Governments in various States and that
that land would be used for the purpose
of constructing houses for the poor who
have not becn able to afford a housc till
death. T don’t for a moment doubt that
the Bill was passed with a laudable
motive. But the history of this legislation
is a history of dismal performance. 1
don’t think such kind of a dismal
performance has been registered by any
picce of Iegislation on the Statute book of
this country. By 1979, when thc pcople
werce just recovering from the difficulties
of the Emergency, the Act was found to
be unworkable and murmurs started. Tt
became stronger and stronger that the
JAct should be repealed. T only wish to
rcquest my fricnd, for whom I have such
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great respect, that ne must draw the
necessary inference from the landmarks
in the history of this legislation. By 1979
there were 59 amendments which were
proposcd by various States. None was
convinced that the Act in its present form
would serve the purpose. Everybody was
satisfied that the Act was not workable,
and, everybody wanted at least some
amcndments; but nobody had yet the
sufficient intellectual courage to say that
this Act must go lock, stock and barrel.
Sir, by 1992, the repeal of the Act was
considered as an alternative, and the then
Cabinet was faced with the prospect of
either considering the amendments which
were being proposed or to repeal the
Act. And this was six years before this
Government ever took office. By 1992,
the repeal of the Act was considered as
onc of the very, very workable and good
alternatives. Things still dragged on. In
August, 1995, there was an all-party
confercnce to consider this Act. And the
result of that Conference was that the
repeal, virutally, came to be accepted as
the only practicable alternative, though 1
must concede that, side by side, the
question of considering these prolific
amendments to the original Act were still
in operation as the possible altcrnative,
In 1996, finally, political courage was
picked up, and a Cabinet note was
prepared, a Cabinet note which said that
the Act must go. So, Sir, my learned
fricnds will please horscback only three
years in the time dimension, and they will
realise what kind of a dispensation
cxisted in 1996. In 1996, the then
Government  of this country * was
convinced that the repeal was, perhaps,
the only solution, and amendments would
not do. In that ycar, the Cabinet
considered it, and the Cabinet said that
this Act must be repealed, but it would
be repcaled as soon as two or more
States asked for the repeal, because that
is the constitutional requirement of the
legislation which was passed under the
particular article of the Constitution. But
the Cabinct was, firmly, of the opinion
that we must only comply with the
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" formality of the constitutional imperative
being fulfilled and when two or three
States make a request, we must go
through with it. Sir, after this, in August,
1997, Haryana, formally, asked for relief.
This was followed by Punjab in February,
1998. Therefore, what I am trying to do
now is to execute the decision of the
Government which existed in 1996, which
was a final decision for repeal. But the
only snag was that at that time, two
States had not made that request. And
they said that the decision was
conditional as they would have to wait till
the first two Siates come and make a
request. By February, 1998, that
condition was fulfilled, and the decision
which was, initially, in some sense,
subject to condition, which was
conditional, became unconditional. I am
really carrying out the decisions of the
Government which was ir. power in 1996.
1 am carrying out the decision of a
Government supported by the Parliament
which then existed, and 1 am not adding
anything new. Sir, in the course of the
dcbate which took place in the Lok
Sabha, — the Lok Sabha had already
passed it after a prolonged debate — one
point was made, and it may be made
here also. 1T am anticipating it. It was
asked: What is this? You are going at the
instance of two small States like Punjab
and Haryana?” No, we are not going at
the instance of two States like Punjab and
Haryana. We are going with it because a
Jawfully constituted Government of India
came to a solid conclusion that the
amcndment of the Act was no longer a
feasible proposition and that this Act has
to go. It was the Government of the
whole of India which took that decision.
It was a Cabinet dcuision. It is only
because there is a . constitutional
requirement that two or more States must
make a request that that request was
madc. So, the request was being made by
two States because they happened to be
the first two States. But, let mec here
divert mysclf a little.

SHRI GURUDAS DAS GUPTA: At
your instance.
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SHRI RAM JETHMALANI: At the
instance of the earlier Governments —
and that was the decision; Haryana in
August, 1997 and Punjab in February,
1998. We did not exist at both these
points of time. I wish to remind my
friend that that Government was
supported by them; that Government had
a distinguished representative, the Home
Minister, who belonged to a Left party,
and; that Cabinet had done this. 1 should
be-sorry; I have such great respect for
Members of this House and this House
collectively; 1 suggest that views of
mature states — and you are all mature
statesmen — should not depend on such
vital matters on the exigencies of power
politics or on who happens to be in
power or who is the person who wishes
to initiate a particular piece of legislation.
I suggest that your attitude to impostant
measures, which are being moved by the
Government, cannot depend upon the
locale of your seating arrangement in this
House. Only the seating arrangement has
changed. But you are all a party to this.
We are the ones who were not a party to
it and we are now supporting this
measure. So, according to me, there
should be complete unanimity on this
subject and we should really have no
debate at all.

SHRI GURUDAS DAS GUPTA
May I submit, Sir? The hon. Minister is
suffering from locational aberration.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Then, . you are
suffering from some kind of a time-factor
aberration. Isn’t it?

SHRI RAM JETHMALANI: I may be
suffering from locational aberration. But
my friend is suffering from something
worst called the linguistic indigestion. 1
don't know from where he coincd that
word, which doesn’t cxist in the English
language. (Interruptions)

SHRI JOHN F. FERNANDES (Goa):
Sir, why is the hon. Minister afraid of
debate? We can debate and then be
unanimous. ’
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SHRI RAM JETHMALANIL Sir,
according to me, it should be unanimous.
It is at least binding on the Congress
Party and I wish to say why it is binding
on the Congress Party.

With that preliminary observation, I
will sit and listen to the debate and
ultimately make a comprehensive reply at
the end of it.

Sir, ultimately, in these economic
matters, we go by the expert advice.
There is no doubt that we have a serious
problem. The serious problem is that this
unfortunate country and the unfortunate
people of this country are today short of
33 million dwelling units. This shortage
has arisen, according to me, dircctly as a
result of thc prevalance of this evil
statute on the Statute Book, as a statute
which  has justly been given the
description of an uleer rathcr than a
picce of legislation. For the bencfit
of my learned friends, whose support
I am carncstly soliciting, here is an

article, which appeared in the India To-
day and it is written by their economic
spokesman, Mr. Jairam - Ramesh. The
author is the Secretary of the AICC’s
Economic Affairs Department and the
views expressed here are not the views of
the magazine. (Interruptions)

SHRI GURUDAS DAS GUPTA: The
hon. Minister is leaning back on allure-
ment to get the support of the other
parties,

THE VICE-CHAIRMAN (SHRI T.N.

CHATURVEDI): 1t is the consensus that

he is trying to build on an important
subjcct.

SHRI RAM JETHMALANTI: This is
what your economic expert has said,
“Never judge a policy...

SHRI GURUDAS DAS GUPTA: Sir,
we are recally afriad of advisors. In the
marning today, we had a horrible account
of one advisor. Now, he is going back to
another advisor.

SHRI RAM JETHMALANTI: Sir, I am

quoting the advisor. I would not rely .
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upon him unless his opinion did not
coincide with my own opinion. If his
opinion coincides with the opinion of the
people the world over, if it coincides with
everybody’s opinion, except thosc who
are still governed in some sense by the
philosophy of 1884, 1 would rely upon his
opinion. He says, “Never judge a policy
by its intent, but always assess it by its
consequences, Nothing could illustrate
this more vividly than the Urban Land
Ceiling Act of 1976. The objectives of
ULCRA,- as it was referred to, were
laudable. It was to prevent concentration
of urban land and to promote housing for
the poor in the cities. But in actual
practice, this Act has reduced the supply
of land,. inflated land prices, served as a
damper on housing and construction ac-
tivitics and impeded the timely closure of
sick companies in places like Mumbai,
Calcutta, Abhmedabad and Kanpur”. Sir,
this economist is supported by all the
cconomists in India. It is supported,
unanimously, by the housing industry,
and the captains of industry in that field.
Everybody wants the rcpeal, and may 1
again point out to you one more fact
before 1 stop?

Sir, this matter was refcrred to the
Standing Committee of the Ministry. The
Standing Committee has 45 Members. Al
across the board, parties were rep-
resented. This Standing Committee in
which the critics — and one of the critics
was a distinguished Member of this
House, — Madam Sabana Azmi; she and
some Mcmbers who had signed the rep-
rcsentation — were all amoly represented
there. And the Standing Committee ulti-
mately came out with a unanimous repost
in which they only made one change and
one suggestion which 1 have respectfully
accepted. Though, Sir, intellectually, I
am not convinced that they were right,
but after all, 1 have always said that no
single human being can claim all wisdom,
maybe that Standing Committee is right.
1 have surrendered my own judgment to
the judgment of the Standing Committee.
1 have incorporated that amendment
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which they have suggested in the draft.

So, this is the new draft which is being

presented, completely in conformity with

the vicws of the Standing Committee.

Sir, I have a Consultative Committee
in which again many Members are rep-
resented, all parties are represented. That
Committee unanimously recommended
this repcal. Sir, I commend to this Housc
the repcal of this Act because it is
preventing me, you believe me, it is
prcventing me from coming to the rescue
of the poor, rescuing them from the
slums in which they are passing a kind of
life against which even beasts would pro-
test. But unfortunately, I am unable to
do that, unless you repeal this Act. Repe-
al this Act, leave it to me. Trust me for 2
year morc, and see if I don’t solve the
housing problem or at least don’t appear
to be solving the problem my own way. |
will be solving that problem. And once
you are convinced of that... (Interrup-
tions)... Once 1 satisfy that in the next
ycar I have built not two million but four
million houses for the poor people — 1
have to cstablish my credentials — and
you will allow either me or any successor
Government to get to the right track and
complete the task.

SHRI KHAN GHUFRAN ZAHIDI
(Uttar Pradesh): What is the amendment
of the Standing Committce?

SHRI RAM JETHMALANI: Original-
ly, 1 had said that all land on which
construction activity has not actually com-
menced, must be returned. The Standing
Committee said, “No, that will be too
drastic. Rcturn only that land of which
possession has not bcen taken”. So, 1
have surrcndered my judgment to the
judgment of the Standing Committec,
and we have considerably amended that
Act, and we are no allowing that kind of
land to go back in which, as a matter of
fact, no possession has been taken. That
of which possession is taken, will con-
tinuc to be with the Statc Governments,
and they will have to carry on their
housing activitics in such a manner as
they like. 1 do hope that when they sce
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the progress of our projects, | am sure

that they will ultimately come to us, and

tell us that...

SHRI KHAN GHUFRAN ZAHIDI:
Possession by whom?

SHRI RAM JETHMALANI: By the
State Governments. May 1, Sir, take one
second more for just illustration of this
bad performance of this Act? Some 245
hectares of land was declared excess in
Union Territory of Delhi. In 27 years,
they have taken possession of 1.9 hec-
tares,

SHRI GURUDAS DAS GUPTA:
That exactly is the point.

SHRI RAM JETHMALANI: That is a
bit of a cruel joke on the poor people of
this country, and 1 have come to you
earnestly requesting that this cruel joke
be terminated.

The questions were proposed.

SHRI S.B. CHAVAN (Maharashtra):
Mr. Vice-Chairman, Sir, 1 have heard
with rapt attention the reasons put forth
by the hon. Minister for repealing the
legislation which, according to me, descr-
ves some greater consideration at the
hands of a very learned and very famous
advocate. In spite of all the provisions
that you have made under the Act, my
only simple point is, why did you think it
necessary to bring an Ordinance? It was
done because of the fact that most of the
builders were bringing pressure.

7.00 P.M.

cement, stecl and other industries were
saying that they would like to have grea-
ter sale in the market. They were not
knowing that it is going to affect the
poorer scctions of the socicty. Let him in
his own judgement say that. He is making
a tall promise here that if we rcpeal this
Act, then next year we will see that the
land has becn utilised for the poorer
scctions of the society. If this was such a
clear-cut measure that he had in his
mind, then why did he think in tcrms of
bringing an Ordinance for the same with-
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out taking into confidence both the
Houses of Parliament; It scems that it has
become a habit with this Government to
bring half a dozen or so Ordinances
before the Parliament. I am surprised
that ....(Imterruptions)...

"SHRI M. VENKAIAH NAIDU (Kar-
nataka): It happend in your time also.

SHRI S.B. CHAVAN: You werc ob-
jecting to that kind of issuing of Ordinan-
ces. .~.(Interruptions)... Do you think
that you should also indulge yourselves in
the same?

We committed a mistake, that is why
you arc there. ...(Inrerruptions)... By our
mistakes, you have come here. If you
commit the same mistakes, then you will
also have to go ...(Interruptions)... Plcase
bear this in mind this extraordinary powr
of issuing the Ordinaces should not be
used for such a purpose. In fact, the first
objection that T have with regard to this
important Bill is regarding the relation-
ship between the Urban Land Ceiling Act
and the Agricultaral Land Ceiling Act
which were passed by both the Houses of
Parliament. The Agricultural Land Ceil-
ing Act has served its own purpose,
though it may not bc to the extent we
expccied. A lot of litigation is going on in
this regard. A number of things have
been challenged in this. We do not talk
about it in terms of this because it has
provided some land which becomes a
mcans of sustenance . for the poorer sec-
tions of the society. Now, we have to
compare it. Are you satisfied in your
hcart of hearts that next year you witl be
ablc to provide, houses for the poorer
sections of the sogiety. After the repeal
of this Act, the entire vacant land which
will bc available comes to about two lakh
hectares. If this repeal is there, those
who have resoures they will grab this
land. T doubt very much whether the
Governmcnt will be in a position to say
that they are going to construct about
two million houses. Out of these two
million, how many are going to be for the
poorer scctions. 1 have the expericnce of
Maharashtra. Their fricnds arc there in
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power. They have been promising tor the
last four years that they are going to give
about 40,000 houses to the poorer sec-
tions. But, not even onc single housc has
been constructed so far. Hon. Minister,
Mr. Jcthmalaniji, you take it from me
that you will also find the same situation
after one year. You are not going to
construct even a single house. Plcase tcll
me your logic on the basis of which you
arc going to do that. Will the prices come

_ down? It is a presumption which actually

is not going to happen. When the land is
grabbed by the richer sections, then how
are you promising that you are going to
have land at a very cheap rate thereby
you will be able to construct houses for
the poor people? Your argument satisfies
you only. 1 know that you gre not plead-
ing a case for social legislation. You are
plcading the case of builders you are
plcading the case of-all those who are
more interested in grabbing land. Sup-
pose, you are succeeded constructing the
houses. These houses will not be for the
poorer scctions. 1 doubt whether in the

-city of Bombay and in the city of Delhi

houscs will be available for the poorer
sections. They will be driven out of these
cities. This Act will be applicablc for four
cities. You will not find the prices of land
going down. They are going to rise. They
will not come down. If the prices are so
high, hardly will there be any possibility
for thc poorcr sections expecting cven
onc house from the kind of repeal that
you are taking about. This is the only
point that I have in mind. Since you have
referred to the Standing Committee and
under what circumstances they have con-
sidered this point, I will, merely, refer to
the last paragraph of its recommenda-
tions. What are they saying; At page 15,
under “General Observations™, it is said,
“Normally, the Statement of Objects and
Reasons appended to a Bill, states in
brief and simple language the purposes
for which the legislation has been brought
forward. It also helps the common man
to understand the salient features of the
proposcd legislation. However, in the
instant case, as could be observed by the
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Committee from the written material as
well as from the evidence tendered be-
fore them, the Statement of Objects and
Reasons appended to the Bill does not
reflect the main object i.e., restoration of
legislative powers on a State subject to
State Legislatures.

According to para 4 of the Statement

of Objects and Reasons, one of the

objectives of the Bill is to provide, ‘af-
fordable living accommodation for those
who are in a state of undeserved want
and are: entitled to public " assistance.’
However, nowhere it is stated in the Bill
as to how the Governemnt proposes to
achicve this objective particularly when it
will be having no control on the surplus
land once the Act is repealed.” This is
what the conclusion it has come to. Your
Statement of Objects and Reasons does
not rcflect the clear objective that you
have in view and the circumstances in
which you are secing that you are going
to get this land for construction houses
for the poor. Those who cannot afford, in
fact, deserve all the assistance from both
the Central and the State Governments.
At lcast, I have no doubt in my mind
that you cannot possibile construci
houscs. You construct houses. I have no
objection about it. Those houses will be
constructed not for poor sections, not for
low-income group people, not for weaker
sections of the society, but they will be
grabbed by the richer sections of the
socicty. And, again, you, or whosoever
your successor might be, will have to
come before this House by saying, “Sor-
ry. That was our assumption. But our
assumption has proved wrong.”" At lcast,
we can say with some experience that the
objective that you have described in your
Statement of Objects and Reasons where-
in you have said that the poorer sections
of the society deserved to be helped is a
laudable objective. Now, you arc talking
of levying tax. You would like to levy
shelter tax and you would like to levy
some other tax if the land is kept vacant.
Infact, you are not going to issue any
guidelines. You are not going to have any
modcl legistation. And what kind of mod-
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el legislation are you going to advocate?
With that kind of model legislation, the
State Governments are bound to ask you:
When you  yourself could not
succeed in this matter, you have no
moral right to teach us that you go
in for this or that. Ultimately, who are
going to suffer? Whatever little hope was
there that you are going to have some
kind of housing for the poor will, totally,
after the repeal, go away. After repeal, *
practically, there will be no solution for
providing houses for poorer sections.
That is the only thing that I have in mind
and I thought, it is a matter of conscience
which we sincerely feel that you are going
to be totally failing in this matter and the
poorer people are bound to suffer. Why
do you give this kind of a false hope
when you yourself, in your heart of
hearts, arc not satisfied? You should
know that there is hardly any possibility
of serving the kind of objective that you
have put forth in your Statement of
Objects and Reasons. That is the only
point I wanted to put forth. Thank you.
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SHRI SANTOSH BAGRODIA
(Rajasthan) : Mr. Vice-Chairman, Sir, I
rise to support the Urban Land (Ceiling
and Regulation) Repeal Bill, 1999. Wher
this bill was introduced, obviously, the
reasons were very laudable. The
intentions were very good. But,
unfortunately, as my friend—who has
spoken just before me and who has given
all the figures said; we could not achieve
what we really wanted to achicve.
Corruption has increased. He himself has
given the figures that actually the utility
of the land was much less for the poor
people or for the Government. But the
relcase of the land was five times or six
times of that. I am not going into those
details and figures right now. The fact
remains that the purpose of this Act was
not fully achicved due to the reason that
three different Governments were there
in 1995, 1996 and now in 1999. In fact,
these Governments were headed by a
group of parties which included all the
partics in the country, representing all
the parties in the country. In their
wisdom all of them thought that this Act
should be repealed. 1 must congratulate



457 The Urban land (Ceiling [15 MARCH 1999)

and
the hon. Minister that finally, he could
bring forth this Bill in this House for
repcaling the Act, because this was long
overdue. What has happened? A lot of
land was actually stuck up with the
Government or was involved in litigation.
What is the price of land in Mumbai?
What is the price of land in Dclhi? The
price of land has sky-rockcted. This is the
basic cconomic principle. A student of

simple practical economics knows that if ~

a commodity is in short supply, the price
of that commodity is bound to go up.
What has happened in Mumbai? The
price of land went up very high. It was
thc highest in the world. That was on
record. The price of land in Mumbai was
the highest, when comparcd to Tokyo,
New Yark, Chicago and Manhattan. Why
did this happen? It happened because the
quantity of land available for construction
was reduced. It was in litigation. If you
buy any flat, out of those litigated
property, it was not a clear property for
the buyers. In the process, courts in the
country arc inundated with land-related
cases. Lakhs and lakhs of cases are lving
with courts. These cases arc yet to be
decided. 1 am sure, through this Bill,
thousands, if not lakhs, of cascs will be
automatically settled so that the judiciary
can go into more scrious problems than
getting into land-related cascs.

One of my friends mentioned about the
middle class iand owners. He said that
this Bill would help them. I want to say
that this Bill would really help cvery
land-owner,  middle-class  {and-owner,
high class land-owner, poor class land-
owner, becuase, so far it was not helping
them at all, They were not able to sell it.
They wére not able to use jt. Now they
can scli it and use it. What has happened
in the last 26 ycars? The population has
increased. We are in a joint family. The
land was in the namec of a particular
person, in the namc of the father. He
had six sons. After all the land was stuck
up with the Government. They cannot
use it. Apart from six sons. he bas 20
grandsons. Today that land is the joint
property of those six sons, 20 grandsons
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and the father. They are fighting witn
each other. Unnecessarily this problem
has been created for the children. They
do not know how to divide this land.
They do not know how to use this land.
They do not know how to share this land.
Today, finally, we have come to a
situation where this land can be properly
divided among individuals and it can be
uscd for the convenience and welfare of
every individual who has owned it as a
heriditary property.

I do not want to go into too many
details because I am personally in favour
of this particular legislation, the Urban
Land (Ceilling and Regulation) Repeal
Bill, 1999.

Sir, my predecessor has mentioned that
there are four lakh applications out of
which only two lakh sixty thousand cases
have been decided.

Sir, the last point which I would like to
make is that this dream of having 20 lakh
houses can be achieved. I feel it can be
achieved. Where there is a desire, there
will be a way, whether the Government
docs it or the people do it. But one rule
if he can make, I would like to tell the
hon. Minister, through you, Sir. If a big
building is made, if the builder has to
make one lakh square feet for the rich,
he must make two lakh square feet for
the middlec income group and four lakh
square fect for the poor people. What is
happening today? In Dclhi or in Bombay
or for that matter, part of Calcutta or
Madras, in these places, peoplec come
from outsidc. They come as builders’
workers for the building contractors, they
come as plumbers, clectricians. The
building construction takes nowadays
three years or four ycars or cven five
years. They scttle down here. Every large
building in Bombay has got a slum next
to it. Why? Because no care has been
taken cither by the Government or by
the builders to find out any placc, any
housing, for them. If this system can be
introduccd in the country, I find no
rcason why more houscs cannot be built
for the poorer people who arc as much
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citizens of the country as anybody else,
whether rich or middle-income group
people.

With these words, Sir, I thank you for
giving md this opportunity. Thank you.

SHRI A. VIJAY RAGHAVAN (Kera-
la): T thank you, Mr. Vice-Chairman, for
giving me this opportunity. While par-
ticipating in this discussion, at the outset,
1 would like to support the vicws expre-
ssed by hon. Shri Chavan regarding the
urgency of the Ordinance which was
promulgated in the inter-session period.
The Minister has said that the reason for
the Ordinance was that there was a gap
between two Sessions, the Winter Session
and another Session. The reason for an
Ordinance is the gap betwéen two Scs-
sions! T cannot support that view, Sir. It
was mainly because of the compulsions
by the speculators and the builders.

“Sccondly, Sir, here, we arc repealing
an Act of land ceiling. While discussing
such a thing, 1 am also supporting the
view of the hon. Minister that this Act
was a failure. As far as land rcform Acts
of this country are concerned, most of
them are failures. If you think about the
land reform Acts passed by diffcrent
State Legislatures, have they been im-
plemented properly? What is the rcason
for the failurc of these Acts? Was there a
will to implement the Acts properly?
That question is to be addressed. It is a
fact that cven though it was-a revolu-
tionary Bill, there was no will to imple-
ment the Act properly. If there is a will,
then it can be done. Regarding the land
reform Acts which have been pussed by
the Governments of Kerala, West Bengal
and Tripura, they have been a success.
Through those land reforms, lakhs of
acres of land had been distributcd to the
landless poor.

This Act was misued by the, bureau-
crats, For lack of will power, it was not
implemented properly. I do not want to
go into the details. Some of my friends
have explained here what Happencd to
the Act when it was implemented. While
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we are discussing such 4 Bill relating to
the urban areas of our country, tobay
morning itself, we started the Housc after
expressing our grief over the major inci-
dent of fire which has taken place in the
capital city of Delhi on 14th March, 1999
and which-has resulted in-a huge loss of
lives and property. Sir, the urban areas of
our country are different from the urban
arcas of the progressive nations. In our
country, the urban population is increas-
ing. Is it because of the industrial
growth? The growth rate of urbanisation

" in India is higher than the global avcrage

of 2.53 per cent. 2.53 per cent is the
global average. The growth rate in our
country during 1990—95 was 3.09 per
cent. Actually this is ‘creating a problem.
We have the problem of civic amenities.
The! civic amenities are nearing a break-
down. But we have to think about the
rcasons. Rural poverty and insecurity is
forcing the rural people to migrate to
citics. is not taking place due to indus-
trialisation. This is totally unrelated to
the productive level of the system. There
is no direct link between industrial em-
ployment and urbanisation in our coun-
try. Because of the rural poverty, did
they take some drastic steps to introduce
the land reforms in this country? Still, we
have landlordism in the country. We have
no employment opportunities in the rural
arcas. What i’ the rate of migration of
the agricultural workers ‘to the citics?
Nearly, 20 million agricultural workers
arc migrating to the citics in this country.
Why? They' are not getting employment
in the rural areas. That is thc main
question. Mr. Minister, you arc addres-
sing yoursclf to one part of the question,
that is urban ceiling repeal. You think
that after repealing the old Act, it will
become a panacea for the problems faced
by the downtroden people. We arc not
addressing ourselves to the recal question,
behind this issue. While we are discussing
this question, we have to give utmost’
importance to the most poarer sections in
oar urhan arcas. What is the condition in
the urban arcas? How will this Act help
the most downtrodden section in the

3
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cities? What is the real situation? There
are nearly 50 million urban slum dwellers
in our country. The Minister is talking
about two million houses. What is the
population? It is fifty million. It was
reported in one of the newspapers in
Bombay that the slum dwellers and the
homeless people account for fifty per cent
of the total population. in Bombay. Our
hon. Minister is from Bomaby. When he
goes to the international airport, he finds
people sleeping on both sides of the road.
Hundreds of people are sleeping on the
road side in Bombay. Fifty per cent of
this population occupy only six per cent
of the land area in the -city. How will
they be helped by this Act? Their occu-
pancy is only six per cent of the total
arca and their population is nearly half of
the total.poulation in a city like Bombay.
What is the situation in Dethi?

According to the last Cenéus. in Delhi,
we have a population of 35,000 living in
1,000 slums.

THE VICE-CHAIRMAN (SHRI T.N.

" CHATURVEDI): You have to wind up.

Your time was already over.

SHRI A. VHAYA RAGHAVAN: Sir,
this. is a very important issue. I am
talking about providing houses (o, the
slum-dwcllers. You are reminding me of
the time. We are talking about the prob-
lems of the slum people. In one square
kilometre 60,000 human beings are living.
What is going on in this country? What
are the civic amenities provided to them?
Is there drinking water for them? Are
there any educational facilities for them?
The water-supply is insufficient. They are
using contaminated water. There are no
hcalth care facilities, no educational
facilities. Are we discussing anything
about these people? This is a very serious
issue.

SHRI B.P. SINGHAL (Uttar Pra-
desh): That is a totally different subject.

SHRI A. VIJAYA RAGHVAN: It is
not at all different ....... (Interruptions)....
We are discussing the Urban Land (Ceil-
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am talking about the landless people.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURYVEDI): He is, in his own way,
defining the problem. The Minister will
consider all these thing.

SHRI A. VUAYA RAGHAVAN: It is
a very serious issue.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Your time is up. So,
please wind up.

SHRI A. VIJAYA RAGHAVAN: 1
know that. With due respect, Sir, 1 am
saying that this is a problem concerning
the poorest of the poor in our
country. When we are repealing the Act
....... (Interruptions). ...

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): You have identified an
important problem.

. SHRI A. VIJAYA RAGHAVAN:
When you are repealing the Act, should I
not say anything about their problems?
They are facing the drinking water prob-
lem. 1 just want 1o mention that because
the Minister has told us that he is giving
two million houses.

SHRI RAM JETHMALANI: Please
contine. I am listening to you very care-
fully. » ,

SHRI A. VIJAYA RAGHAVAN: Sir,
1 tell you why we are discussing all these
problems. We have to address ourselves
lo the problems of the most down-trod-
den section in our society. They are living
in slums. They don’t have education. It
has been repeatedly reported in the press
that fires taken place in slums in Delhi.
Without thinking seriously about the
slum-dwellers, we are going to repeal the
Urban Land (Ceiling and Regulation)
Act. I am opposing it because, here, we
are not at all showing that much concern
for this down-trodden section of the soci-
ety; and we have failed to help them.
You are passing this Bill only because of
the request received from the two States.
We are now passing such a legislation.
But what about the agricultural workers
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who constitute 10 million. Six States re-
quested the Centre to pass a legislation
for the agricultural workers. The Govern-
ment at the Centre were not ready to
pass a legislation for the agncultural
workers.

But, here, only two small States have
requested, and they are going to pass the
Bill. Tt shows their bias. This is the bias.
that is what I want to point out here.
Here, there is a bias shown towards the
rich people. Here, we are repealing the
Act only to help the builders and the
speculators. 1 can say this without any
doubt that,

It is only to help the rich sections of
the society; whatever the hon. Minister
mentioned was just the voice of FICCI
and the rich builders from abroad. My
request is to do something for the poorest
of the poor and those who are living in
the slums of the country.

SHRI N. THALAVAI SUNDARAM
(Tamil Nadu): Sir, 1 thank you for giving
me an opportunity to speak on the Urban
Land (Ceiling and Regulation) Repeal
Bill, 1999. As far as this Bill is con-
cerned, we welcome it. This Bill is very
helpful to the pooreér and weaker sections
of the socicty. My learned friend, Mr.
Vijaya Raghavan, was asking as to how
this Bill would help the poor people. 1
would like to have a clarification from
the Minister. Last week, a statement was
made by the West Bengal Minister. My
friend, Mr." Vijaya Raghavan, has men-
tioned that in West Bengal, Kerala and
some other States, they are helping the
poor people. This is a State subject.
More than 25 years ago, a lagre arca of
land was encroached upon by your State
Government. As far as Calcutta is con-
cerned, before- this Bill came before the
House, thc West Bengal Minister has
made a statement that they have given
any land to anybody.

The other point is; there was a
compensation to be paid. Till date, they
have not paid any compensation to the
poor people. The third point is that they

. have taken paper posscssion. As far as
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the West Bengal Government s
concerned, they have taken paper
possession only. They are not giving a
single paise to anybody. Every day they
are fighting for the labour and for the
poor pcople. I would like to know from
Dr. Biplab Dasgupta .
(Interruptions).... 1 would like-to know
this from Dr. Blplab Dasgupta. Everyday
you are fighting for the poor people; 1
appreciate it. But as far as your State is
concerned, last week, your Minister made
a statement before the Press that we are
not giving a single paise to anybody
(Interruptions).

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Your time is two
minutes. (Interruptions). We would like

you to move to Tamil Nadu.

(Interruptions).

SHRI N. THALAVAIL SUNDARAM:
As far as West Bengal is concerned, how
many land cases are pending? I would
like to know whether there is ‘any

- provision for compensation to be given

by the West Bengal Government or not.
If it is not so, then what are the reasons
for it? Why compensation is not being
given to the people of West Bengal? We
arc secking help for the poor pecople of
West Bengal. )

1 am not going to the other States, but
as far as my State, Tamil Nadu, is
concerned, for more than 25 years, the

" samc problem is there.

In my State there is a particular area in
velachery. This land was allotted to some
political party which is close to the ruling
party. [ am not mentioning the name of
the person or the party. Mr. Virumbi
must be knowing which is the party, and
who is the person who took the land
from the Government of Tamil Nadu
within two months. (Interruptions).
~ THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Please address the
Chair. (Interruptions). Your time is al-
most over.

SHRI N. THALAVAI SUNDARAM:
This Bill has been very helpful to the
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middle class/pcople and to the wcaker
sections. But I would like to have only
one clarification from the Minister. 1
wauld like to know whether any cascs are
pending before the court. And 1 would
also like 10 know whether any compcensa-
tion has bcen paid or not. If thcy don’t
get any compensation, then what action
will be taken by this Government? That's
all,

SHRI C. P. THIRUNAVUKKARASU
(Pondicherry); Sir, I welcome the urban
Land (Cciling and Regulation) Repeal
Bill, 1999. We have always bcen doing
good things. The Urban Land Cciling
Regulation Act should be repcalcd. In
the year 1994, the Supreme Court held
that the provision of the Act, as has been
drafted so far, has not succceded in
translating into words the clear iritention
of the legislation. To that extent, it is an
inclegant and confusing piece of draft.
This causcs a great hardship to the court
as well as to the public. So, on the basis
of the main observations made by the
Court, this Act should be repealed. Orig-
inally, it was thought that this Act is:
applicable to houses also. Subsequently,
in the year 1979, the Supreme Court held
that the provisions of the Act were not
applicable to buildings. So, one provision
was taken away. There was confusion
between the Legislature and the Exccu-
tive, What is meant by ‘vacant land’ and
what is meant by ‘agricultural land’? A
lot of disputc arose.

Ultimately, the Suprcme Court, while
defining the agricultural land, said that
most of the land could not be taken into
consideration. The date of notification of
the Act alone has to be_taken into
consideration. Because of that, a lot of
land was again given to the landlords. 1
would like to make only one submission
that the cvaluation of the property and
the compensation filed by the Govern-
ment is very low. They are not taking
into account the loans or the mortgage
loans that the land-owners had taken.
They arc fixing a certain amount and
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there " ends  the matter. The Supreme
Court has also pointed out in a judg.-
ment of 1994 that it should also be taken
into consideration. There are a lot of
disputcs pending before the authorised
officer, before the High Courts and be-
fore the Supreme Court. The poor pcople
arc suffering a lot. They are not able to
get the land from the year 1976 till today.
I think thc law should be framed in such
a way that there would be a remcdy for
the poor people. Above all, the powerss
should be delegated to the State Govern-
ment and it should be made competent to
make legislation in order 1o give the land
to the poor people. This point must also
be taken note of by the Minister.

SHRI N.R. DASARI (Andhra Prad-
esh): 'Mr. Vice-Chairman, Sir, at the
outset I would like to submit that this
Urban Land (Celling and Regulation)
Act, 1976 came into existence with a very
laudable objective in the wake of the
Agricultural' Land Celling Act. In the
seventics there was some difficulty in
getting lands throughout the country,
both in rural areas and urban areas, not
only for cultivation but also for small
hutments, etc. It was in this background
that the then Government had madc this
laudable Act and it came into existence.
Now taking advantage of certain short-
comings in the Act, as has been cx-
plained by my preceding speakers, the
hon. Minister for Urban Affairs and Em-
ploymcnt has come forward to nullify or
repeal the Act. I don’t understand it. Of
course, 1 know that the major parties
hold a common opinion. They may try to
bulldoze it. This is going to be a very bad
precedent in the history of our Statute
beok. You try to rectify the shortcom-

‘ings. You rectify the shortcomings as

pointed out by the Supreme Court. It has
been explained by my preceding speaker,
Mr. Thirunavukkarasu.

Sir, the House has not been properly
informed by the hon. Minister. In The

‘Standing Committee on Urban Affairs

and Employment 1 have given a dissent-
ing note. 1 would like to bring to your
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notice that dissenting, note. There are
four of five lines.

THE VICE-CHAIRMAN (SHRI T. N.
CHATURVEDI): You have only three
minutes. Two minutes are over.

SHRI N. R. DASARI: That is all
right. 1 quote:

“We agree with the formulations of
the Standing Committce Report but
do not agree with the conclusion of
the Committee that the Urban Land
Celling Act of 1976 be repcaled. We
think that a scrious attempt should
have been made by the Government
to amend the principal Act in conso-
nance with the original laudable stated
objcctives.”

That is not done. What is donc is to
rcpeal the original Act, the crux of the
objects of the original Act. The crux of
the original Act is that there should be
no urban land concentration in the hands
of a few monopolies or industrial houscs
or nco-rich class or NRIs. That is the
main  issuc.
objects of the proposed Bill? It is to give
benefits to the urban land monopolies,
the builders, the neo-rich class, the NRIs
and the speculators, ultimately Icading to
the concentration of urban land in a few
hands.

This is what is made explicit in Shri
Icthmalani’s letter which 1 would like to
bring to thc notice of the House. Even
befare the Standing Committee: tricd to
discuss it objectively, he has not given
scope for it. On July 17, in his very first
Ictter to the Standing Committee, 1 am
now quoting it. “I am sorry to introduce
a note of scriousness with your first
mecting. The Government i8 committed
.10 repealing the Urban Land Ceiling Act.
This is not a ncw or a novel move of the
present Government. The previous Gov-
crnment also had decided to do the same
thing in November, 1997, but could not
carry out its decision. The proposed repe-
al has been widely acclaimed as a mea-
sure which will bring down the land
prices and help the pour 0 acquire ac-

What is the crux of the .
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commodation at affordable prices. Even
before the Act has been actually re-
pealed, the prices. of land have started
falling.” It is not a fat? This is a state-
ment coming from a responsible hon.
Minister who is propesing this Bill. There
is no such evidence. Besides this, this law
deals with an exclusively State subject.
Parliament could pass this Act only be-
cause two or more states wanted it. Now,
two or more states have requested for its
repeal. We are politically, constitutionally
and morally bound to repeal it. Those
states which want to continue with the
existing act are free not to adopt the
recpeal. That is how he made his first
approach in the Standing Committee.

THE VICE-CHAIRMAN (SHRI T. N.
CHATURVEDI): This has already been
said by the Minister.

468

SHRI N. R. DESARI: Sir, T will take
just two minutes. The Standing Commit-
tce, falling in line with the Minister’s
approach could not make an objective
statement; did not study properly. It
never cared to go to big cities like
Mumbai, Hyderabad, Chennai, Calcutta
or Bangalore like that to study the prob-
lem in depth and also to assess realistical-
ly. It simply followed what the Minister
wantcd the Standing Committec to do
and hence the Minister or the Govern-
ment has been trying to bulldoze it and it
has given no importance to the opinion of
the State Government also. There is no
such cffort, but anyway now becfore 1
conclude, 1 must bring to the notice of -
this Housc a para containing the State-
ment tabled by the hon. Minister and the
Ministry of Urban Decvclopment: “The
core group on cconomic matters which
was constituted after economic sanctions
were imposed on the country has iden-
tificd the measures to be taken to accel-
erate the growth in various scctors. It has
reccommended repeal of the Urban Land
Ceiling and Regulation Act 1976, as onc
of the measures. The repeal of this Act is
likely to hoost investment in the housing
scetor which would in turn bave a posi-
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tive impact on core sectors like cement,

steel etc.”

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Thask you Mr.
Dasari, you have made your point.

SHRI N.R. DASARI: Only for this
purpose, they arc repealing this Act.
Therefore, 1 oppose this Bill.

SHRI JOHN F. FERNANDES: Mr.
Vice-Chairman, Sir, this Bill secks to
rcpeal the principal Act which was
brought in before Parliament in 1976. We
have to sce what was the purpose of
bringing this Act into force in 1976. We
know that there was a programme under
20-Point programme which was launched
-by late Smt. Indira Gandhi. Housing was
given top priority under that programme.
It was a social programme to uplift the

social backwardness of pecople in gencral -

mor¢ so, in the urban arcas where we
have slums. And as I mentioned, no
programme can be made a success if it
does not have people’s participation, be-
causc this is pcoples’ programme and you
cannot rcly totally on the burcaucrats.
We arc not opposed to repealing this
prificipal Act. Whar T want to say here is,
cverytime whenever they repeal anything,
this Government likes to take credit for
that. And you have' mentioned in you
National Agcnda for Governance that
you want to implement this by repcaling
thc Act. If I refer to your Natienal
Agenda for Governance, para 15 says, ...

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): He has afready given
credit to so many Governments, He has
said it

SHRI JOHN. F. FERNANDES: But 1
am referring to the rclevant provision. ..

SHRI RAM JETHMALANI: 1 am cx-
ceuting your dccision. .

SHRI JOHN. F. FERNANDES: [
don’t deny it. But you have mentioned in
the Statcment of Qbjects and Reasons at
para 4 that you want to implemcent the
National Agenda for Governance.. Your
National Agenda for Governanee at para
15 says: “Housing for all. .Shcher is 4
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basic human requirement that needs to

be met on a priority basis.- We are

commitied to evolving a national housing
and habitat policy.” I do not know

whether you have done that. By 19th of
this month, you arc going to complete

365 days ...(Interruptions)... 1 am coniing
to-it. It further says: “...that in consulta-

tion with the State Governments, aimed

at providing housing for all. Towards this

end, we shall facilitate construction of 20
lakh additional houses annually. We are

only talking of the urban land which has
been put on an embargo under the sta-

tute.” I do not know whether the hon.

Minister, when he replies, would rcply to
this question. Ous of 20 lakh houses, how
many houses have -been constructed so
far, as by 19th of this month, you are
going to complete one year? What about

the urban arcas? I think the urban area is

the minimum area covercd by this coun

try. Again, the hon. Minister has men-

tioncd that the requirement under article

252(2) of the Constitution is thut two
States have to pass a resolution. And the

irony is that Punjab and Haryana which
have passed a resolution, have a common
capital of Chandigarh, and where this
problem is not pronounced. This problcm
is more pronounced in metropolitan
citics, say, Declhi;, Mumbgi, Chennai,
Calcutta, Bangalore and other places. So,
this is what 1 was saying that our Con-
stitution ean be miskd and misused to
suit certain people. I have no objcetion te
the dccision of those two States. What |
am saying #s that they have a common
capital of Chandigarh, which, again is-a
Union Tersitory, ard this problem is not
pronounced there. . I do not  know’
whether they have faccd a mafor problem
as for as the Urban Land Cceibing Act is
concerned. We huve also forgoticn 1o
mention the pronvuncement of the hon.
Supreme Ceurt of Indie. If | am nu
nrstaken, in 1996, the hon. Supreme
Court kad mentioned that any green land
in the yrban arca can be converted. and
still it will not be covered andc: L A

And this Act was misused iff iy State of
Gou. We saw that greenland, fertite s
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in the villages, was converted and
brought under the urban areas. And this
green land was sought to be cornered by
@ few industrial houses because they
thought that Goa was going to be a duty-
free port. They were all sharks jumping
to have their pound of flesh. The hon.
Minister has not mentioned whether he
11 again see to it that the green land in
-uc urban areas will not be touched-they
should not be allowed to be touched by
- these real estatc sharks-and he should tell
us whether any protection will be taken
by the Government to see to it that green
lands will be protected, because there is a
pronouricemenit of the hon. Supreme
Court that in urban areas, green land
may not be reserved under the statute.
There is a demand, and this is a very
heavy demand, as rightly mentioned by
my colicague, because the price in Bom-
bay is as high as the pricc in Manhattan
in New' York. This means that the green
arcas in cities can be destroyed if safe-
guards are not taken to repeal the judge-
ment of the hon. Supreme Court ...{(In-
terruptions)... You amend the Constitu-
tion; it is quite on legal terms. But
safeguards are not taken by Parliament
and the Government. This is what I
meant. Sir, I have nothing much to say
on this....
THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): You have made your
points cffectively.

SHRI JOHN. F. FERNANDES:
Thank you, Mr. Vice-Chairman, Sir.
Than, the Government has mentioned in
the” Statcment of Objects and Rcasons
that there will be a level-playing ficld for
the private scctor and the public sector.
Now, 1 want to know from the hon.
Ministcr now, in urban areas, you cannot
give housing to the poor people because
that will be very, very exorbitant for any
housing agency-whether they will resort
to the Land Acquisition Act to acquire
land in these areas. Otherwise, it will just
not be possible for any Government
ageney—you have mentioned public sec-
tor ugencics-to have any construction ac-
tivitics in urban areas.
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We will not be able to compete with
the private sector. I dor’t think there will
be a level-playing field. Therefore, the
interests of the poorest of the poor have
to be protected. It is basically the poor
who have ericroached on the Government
land, whether it is the Railway land or
the land belonging to the Airport
Authority and so on. The only land that
is protected here is the cantonment land.
So, 1 would like to know whether this
land also will be put to use by the
Government for meeting its social obliga-
tion of providing housing 10 poor people.
With this submission, I hope the hon.
Minister will clarify the points raised by
me.

DR. D. MASTHAN (Tamil Nadu):
Sir, probably I am the last speaker on
this Bill. I am happy that I have the last
say on this subject.

Sir, 1 rise in support of the Urban
Land (Ceiling and Regulation) Repeal
Bill, 1999. There is no doubt that the
original Act, the Urban Land (Ceiling
and Regulation) Act, 1976, was enacted
with laudable objectives, namely (i) to
prevent the concentration of urban land
in the hands of very few persons, (ii) to
bring about socialisation of urban land,
(iii) to discourage construction of luxury
housing, which wilk obviously lecad to
conspicuous consumption of scarce build-
ing materials and (iv) to ensure orderly
urbanisation, But, Sir, as everyone of us
is aware, over the past so many years this
Act has miserably failed. It was estimated -
that approximately two lakh and twenty
thousand hectares of excess vacant urban’
land is ‘available. But what has happened
over thcse so many years is that only
about ninctecn thousand and odd hec-
tares of this vacant urban land could be
physically acquised, that is, only about
9% of thc total estimated excess vacant
urban land. Even out of this 9% of
acquired vacant urban Jand, more than
8,000 hcctares of land could still not be
cffectively put to use. Sir, because of the
cumbersome procedures and the short-
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and
comings in the provisions of the 1976
Act, this Act has led only to corruption
and unwanted harassment of thc public.
As can be seen from the records, the idea
of amending the original Act of 1976 has
been under consideration for quite some
time, since 1992. This matter was discus-
sed in a conference of the Chief Ministers
in 1992, Subsequently, it was also discus-
sed in a conference of the Chief Sec-
retaries of State Governments. Then, it
was placed before the Union Cabinet. In
1995, a meeting of all the political parties
was convened to discuss the issue of
amending this Act. In 1997, the Union

Cabinet had considered the deliberations
of the Chief Ministers’ meeting, the re-
commendations of the National Commis-
sion for Urbanisation and the recommen-
dations of the Inter-Governmental Com-
mittee. Finally, after considering various
amendment’ proposals, the Union Gov-
ernment, dfter going into the entire
Icngth of proposals and facts, decided to
repeal the Act in 1997.

Sir, I personally feel that after the new
economic liberalisation policies, it is very
much necessary to make the urban land
available to the open market so that new
developmental activities could take place.
There would also be an overall economic
development in the core sectors. Sir I
belicve that because of the incompetent
and inadequate Urban Land (Ceiling and
Rcgulation) Act, 1976, the prices of
urban properties have gone up exorbit-
antly. Today the cost of urban properties
in cities like Delhi, Chennai and Mumbai
is more than the cost of urban properties
in citics like New York, London, Tokyo
and Hong Kong, whercas the per-capita
incomc and individual salaries arc not
equal.

Sir, 1 also believe that because of this
Act, instead of urbanisation taking place
horizontally, it has taken place vertically,
and has given rise to a concrete jungle of
residential flats which, as most of us
~ would agree, have accounted to only
congestion and pollution. Hence. [ feel
that the Government is right in bringing
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in this Urban Land (Ceiling and Regula-
tion) Repeal Bill to ratify the Ordinance
promuilgated by the hon. President of .
India. But, at the same time, Sir, politcly
1 would like to draw the attention of the
Government towards the attitude of the
Opposition which is trying to always keep
the Government in tentcrhooks. Lct me
remind the Government that when Shri
Vajpayecji became the Prime Minister a
couple: of years ago, he could not con-
tinue for more than 13 days. Let me
point out humbly, Sir, it is because of the
helping hand extended by our great lead-
er, the saviour of minorities, the fighter
for the “cause of the downtrodden and
Dalits, Madam Jayalalitha, it is possible
for the Government to continue further.
Therefore. Sir, I politely request the
Government to understand its friends and
supporters who are trying to help this
Government. 1 request the Government
to take Madam Jayalalitha into confi-
dence in carrying out their commitment
of taking the country forward in the next
millennium. With these words, 1 con-
clude.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Shri Gurudas Das
Gupta, are you withdrawing your Resolu-
tion?

SHRI GURUDAS DAS GUPTA: Sir,
what I am saying is that there are pandits
in the country...

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): I am sorry, Mr. Das
Gupta. First would you like to hear the
Minister? Then you can make up your
mind. ..,(/mterruptions)... Shri Das Gupta
will reply, then the Minister will...

SHRI GURUDAS DAS GUPTA: Sir,
that is what | was doing, but you were
reversing it. Sir, what I am saying is that
thecre are pandits in the country who
praclaim as there are parrots to rcpeat.
We have some pandits in the coyntry
who always said that let the market be
liberalised, and then everything will be
made available far cveryone, and poverty -
will be climinated. If that was the state-
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ment made by pandits, and now we have
somc parrots’ to repeat. But 1 never
. expected a legal luminary, like my friend
1o have a fall. What a great fall, Sir!
Since the accuséd who are hauled up on
rapc are not generally convicted, there-
fore, repcal the Act concerning the crimi-
nal act of rape! Since there is a large
volume of evasion of income 1ax, there-
forc, we should say the Income tax Act
should be repealed! Sir, I never expected
the hon. fricnd of mine shall speak that
since there has been a failure on enforce-
ment therefore, there should be abolition’
of the luw. What a great fall of a big
man! Anyway, Sir, the point is, there was
no political conviction on the part of
those who have been ruling the pountry
to enforce this law. The Governments
always lacked political conviction. And
since thc Government lacked political
conviction, therefore, land was declared
surplus. It was not taken possession of. 1
am not excluding even the United Front
Govrnment from this failure.

Sir.the point is, there have been Land
Reforms Acts, but only two per cent of
"the surplus land has been taken carc of
and distributed. Therefore, one fine
morning the present Government can ap-
proach this great House to suggest that
thc Land Reforms Act may also be re-
pealed. What is the issue, Sir? The issue
is, this law has never been implemented;
this law has™ never been enforced.

Therefore, the provisions of the Act
have never been executed. What we necd
is the greater enforcement; what we nced
is far more political conviction; what we
need is a flawless system or a system with
much greater clasticity for the implemen-
tion of the law. The Government is
asking the Parliament to abaolish the law,
itsclf. What a great fall, Sir!

SHRI M. VENKAIAH NAIDU: Sir,

my friend is a very scnior Member. I
would like to know from him who has to
implcment this law.

AN HON. MEMBER The State Gov-
ernments. ...(Interruptions)...
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SHRI GURUDAS DAS GUPTA: Sir,
it is truc that the State Governments are
responsible for the implemention of this
Act. What I say is that the entire political
system of the country, irrespective of any
State, is responsible for this. Yes! ...(In-
terruptions)... We are living in a capitalist
India; we are living in a centralised coun-
try; we are living in a country where
money bags play a dominant rolc; and we
arc living in a country where corruption
is on the rise; we are living in a country
where builders and promoters have their
way. That is an unfortunate system. Since
it is so, 1 never plead that because the
law is not being enforced, therefore, it
may kindly be abolished. Sir, yesterday
we had a fire in Delhi. There is cvery
reason to belicve that it was a calculated
firc to evict the poor people and take
posscssion of the lind so thai the busi-
ness of the builders and promoters has its
way. Sir, this i$ the situation. This is the
Government, the present Government
led by Atal Bihari Vajpayee, which be-
lieves in speculation. There has bcen a
major artificial speculation of the sccon-
dary market. I never spcak without re-
cords. They have taken a number of steps
zerocd at artificial stimulation of the
secondary market. You have taken this
step to bring about artificial spcculation
4n the secondary market. You have taken
steps to bring about artificial speculation
in the business of gold. Now you are
taking steps to bring about an artificial
speculation in the business of land be-
cause this Government believes that by
bringing about speculation in this vital
sectors, the economy can be revived with-
out’ fundumcntals being put on the right.
Sir, we differ ideologically; we differ
politically; we differ because of convic-
tions; we differ because the hard truth
and reality of life has taken us to this
conclusion that in this country we would
like to build paradise for the speculators
and give very little to the poor people
described as ‘have nots’. Therefore, I am
thoroughly oppased to this Bill. 1 do not
belicve in the philosophy of the hon.
Minister whch he is propounding now. 1
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behieve that the hard fact of life is just

the opposite ‘to what the hon. Minister

belicves to be true. Therefore, 1 oppose

this Bill and I stick . to my Resolution
disapproving of the Ordinance.

THE VICE-CHAIRMAN (SHRI T.N:
CHATURVEDI): Mr. Minister, you
have to convince Mr. Dasgupta. He is a
very reasonable man otherwise. ...({nter-
ruptions)... -

SHRI RAM JETHMALANI: Sir, the
constraint of time makes it absolutely
neccssary that I should summarise my
‘speech in a few words. But, I never
"dreamt that in this House I shall be
accused of having registered a very steep
fall of which my friend, Mr. Dasgupta,
has accused me¢ of. I do not know from
what 1 have fallen. Obviously, he means
that T have fallen from the exalted posi-
tion which hc holds. But, first of all, 1
never was at that kind of level which my
fricnd occupics. 1 have never been in
agrecment with his philosophy. 1 have
. never been in agreement with the whole
creed which he professes. ...(Jnterrup-
tions)...

SHR] GURUDAS DAS GUPTA: Wil
the hon. Minister yicld for a minute?
...{Interruptions)... 1 only said that as a
lawyer he always believes for the indis-
criminate application of law. It is not the
failurc of law that he should plcad for the
abolition of the law. ...(Interruptions)...

SHRI RAM JETHMALANI: Hc just
accused me of ‘having fallen’. What is the
fall that you say? ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: It is
a fall from the legal conviction. Total fall
from the legal conviction! ...(Inrerrup-
tions)...

SHR!I RAM JETHMALANI: Sir, let
mc put his soul 1o rest. While 1 have
never believed in communism, but, at
lcast, 1 have belicved in the drcam be-
hind communism and a drcam for “a
better world, a dream for a world of
cquality, a dream where poverty has been
abolished.
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That is the drcam which 1 accept as
valid, and will remain always valid. My
friend can take it from me that if it was
not in fulfilling of that dream that we are
bringinig in this legislation, I would not
have supported it, I would have opposed
it, I would have, surely, not taken upon
myself the indignity of initiating it or
arguing in its favour. The Objects of the
repeal are three-fold. First of all, we wish

o provide housing for the poor! That is

the primary objective. But there are two
other objectives which are, perhaps of
equal importance. All sections of this
House have agreed that the economy is
in a bad shape."The economy requires to
be revived. The revival of the economy
requircs that you must invest in construc-
tion, that pcople must get themselves
involved in construction, and whatever
available capital is there—whether with
us or with the private sector-——must get
into, what is called, the Keynesian
cconomics. It is the old Keynesian
economics which I stand for, and I be-
licve that the whole economy will revive
the moment the construction industry re-
vives, and the construction industry will
revive not with money, because the Gov-
crnment has no moncy. We are 33...

DR. BIPLAB DASGUPTA (West
Bengal): Sir, since he has referred to the
Keynesian cconomy, I would like to say
that...

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): He is not yiclding. La-
ter on you teach him about that.

DR. BIPLAB DASGUPTA: You just
listen. You will enjoy that ...(Interrup-
tions)...

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI) ...all the implications
of the Keynesian economics. He is only
referring to what has been said.

DR. BIPLAB DASGUPTA: Hc is a
firm belicver of Keynesian cconomics.
But, his Government docs not accept
Keynesian cconomics. The Governmient
believes in Fremenian cconomics. It is

~completcly diffcrent.
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SHRI RAM JETHMALANI: You are
wrong. You are absolutely wrong.

DR. BIPLAB DASGUPTA: Do you
believe in Keynes?

SHR! RAM JETHMALANI: You
read the Statement of Objects and
Reasons of this Bill.

DR. BIPLAB DASGUPTA: But the
Government’s philosophy is different
from Keynes. ’

SHRI RAM JETHMALANI: You are
wrong. The Government has never dis-
owned its responsibility to those who
stand in a position of undeserved want.
The Government stands for the poor and
not for the rich because the rich will
think for himself. So, Sir, this is one
objective. ’

The second is revival of economy in
general. And, there.it does not matter
whether you are constructing a house for
the poor or constructing a house for the
rich or constructing a five-star hotel.
Whenever construction starts, therc will
be employment for labour today, which is
not able to find employment; there will
be a fillip for the cement industry, to the
steel industry and all other industries.
And, Sir, 1 have said this before in the
Lower House, and I wish to repeat it'that
there are 289 industries which are ancil-
lary to the housing industry, and we wish
to revive them.

Sir, the third objective, if you ask me,
which is cqually dear to me and for which
my friend Mr. Chavan, provided the most
conclusive arugment is this. What did he
say? He said that this Bill was passcd
with the object of providing houses for
the poor but no house has been provided
and the land has been grabbed bv the
rich. 1 hope somebody will understand
the implication of what Mr. Chavan has
told us. How is it that the land which
should have rested with the Government,
camc to be grabbed by the rich unless
those who werce governing were in conspi-
racy with the corrupt rich and with a
corrupt motive they allowed that land to
be grabbed? This is precisely, the truth,
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as | said; which has a very uncanny haont
of leaking out, and it leaks out even from
Mr. Chavan, occasionally.
SHRI JOHN F. FERNANDES: It is a
public knowledge. There is no secret.
SHRlI GURUDAS DAS GUPTA:
Truth never licks the boot. Sir, truth
leaks out but truth never licks the boot.
PROF. VIJAY KUMAR MALHOT-
RA (Delhi): Including West Bengal.
SHRI RAM JETHMALANI: 1 agree,
T except that I am not able to appreciate
the rclevance, but he is right. This
Bill also designed to clean up the
atmosphere that

permeates today in this country. We wish

. to introduce some moral cleanliness in

this Government and that is the third
objective of this Bill.

A question was asked: “How will you
serve the poor by repealing this?” Sir, a
very serious problem was raised about
the slums and the conditions of the
people in the slums. My friend can take it
from me that if he knew my work as a
Member of Parliament from 1977, he will
surely realise and if he rcads the
Parliament who is Who”, my hobby,
apart from being a lawyer, as a
professional, has been the clearance of
slums in the city of Bombay. If you go
today to my Constituency and see the
slums, you will still see the kind of
lavatory which I had built many years ago
for thc poor people. As I said, you
cannot provide them house. It is a
shame. But at least, provide them decent
places where they can defecate in dignity,
and you will see that that is happening.
So, Sir, I am conccrned with the slums.
But today, a slum is also an expensive
affair. The slum is controlléd by a slum
lord or by a group of slum lords. If you
go to get a small little hut, you have to
pay miore than a lakh of rupees in some
of these slums. Sir, I intend to provide
houses:pucca houses with a patch of
green, with a lavatory, with a bath room,
with a kitchcn, for abour a lakh, .and
perhaps, much less. 1 wish to tell my
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hon’ble friends how the private sector has
succeeded in doing all this in Bengal.
You are very unfair to the achievements
of the Governmént of Bengal, which has
ultimately seen sense in having a
partnership with the private sector. I
have gone and seen what has been
achieved by their corporations. 1 think
the West Bengal Building Corporation—I
do not know the exact name-and ambuja
Cement of Gujarat, in partnership have
constructed houses of which anybody
should be proud. Sir, if I were a
bachelor, I will go and live in one of
thosc houses. It is available for one lakh
twenty thousand rupees. 1 believe, if the
price of land went down, if the cost of
construction can be reduced to Rs.
25,000~ a flat; these flats can be available
for less than what you pay in the slums.
Therefore, what I am trying to do is to
make it possible for the poorest people
who have to make a payment for getting
accommodation in the slums to go and
get a pucca house. Sir, 1 do not wish to
enter into a longer debate. All that I wish
to say is that T am deeply concerned with
all the concerns which have been
expressed by hon’ble Members.
AA (Intcrruptions)...

SHRI VAYALAR RAVI (Kerala):
Sir, if 1 offer Rs. 25,000~, will T gct a
house?

SHRI RAM JETHMALANI: You
register with me and 1 assure you a
house.

SHRI GURUDAS DAS GUPTA: Mr.
Chairman, Sir, 1 always knew that he is a
dreamer, but I never knew that optimism
supcrsedes reality the way as it is taking
place now.

SHRI RAM JETHMALANI: Sir, a
word about my ‘optimism’, and I will not
say morc. Sir, 1 knew that we are 33
million units short. We did not, in our
manifesto or our common agenda, say
that we are going to build 33 million
houscs in a year. We took on the very
modest objective of building two million
‘houses in a year. Out of these two
million houses, thirteen lakhs are in the
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rural sector and seven lakhs are in the
urban sector. Sir, I do not speak for the
Minister  of Rural Areas and
Employment, since my colleague is not
here, and I have not really got the figures
from him. But my responsibility, as
Urban Affairs Minister, is to provide
700,000 houses in the first year, in spite
of the difficulties, in spite of thé fact that
I have no budgetary support, in spite of
the fact that I could not repeal this act
carly enough. The Act was repealed in
Dccember last year. Therefore, I have
not been able to assemble the conditions
in which housing will become possible.
Sir, I have already fulfilled the target by
distributing it amongst the various States.
Sir,  with the Hudco  finances,
Maharashtra has taken 125,000 houscs
and Karnataka has also taken about
125,000 houses. 1 have personally gone,
scen to the starting of the projects; funds
have been sanctioned, funds have been
paid; I have given cheques to the State
Governments for the amount. Sir, the
construction work has started. However.
1 admit that I have not been ablc to
complete the construction of these two
million houses in a year, that is, for
rcasons beyond my control. 1 plcad guilty
to the charge. But be sure that once this
Act goes and the private sector gets going
at the job of construction, in the next
ycar, instcad of two million houses, 1 will
construct four million houses and make-
up for the dcficit in this particular ycar.
This hon’blc House will trust me and my
credentials. Sir, with this, I suggest that
you plcase show your goodwill by
withdrawing the Resolution and pass this
Bill and make it a law...(Interruptions)...

SHRI GURUDAS DAS GUPTA: He
has a wunique credential of inviting
unaccounted money. I wish him the best
in his adventure. Since the hon. Finance
Minister has not been able to do it, let
him do this job.

THE VICE-CHAIRMAN (SHRI T.N.

CHATURVEDI): Mr. Gurudas Das
Gupta, arc you withdrawing the
Resolution?
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SHRI GURUDAS DAS GUPTA: He
has always been a friend of law-breakers.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Are you withdrawing
the Resolution?

SHRI GURUDAS DAS GUPTA: No.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Since the Resolution
has not been withdrawn, [ will first put
the Resolution moved by Shri Gurudas
Das Gupta to vote. The: question is:

“That this House disapproves-of
the Urban Land (Ceilling and
Regulation)  Repeal
1999 (No. 5 of 1999) promulgated
by the President on the 1l1th
January, 1999.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): 1 shall now put the
Bill moved by Shri Ram Jethmalani to
votc. The question is:

“That the Bill to repeal the
Urban Land (Ceiling  and
Regulation) Act, 1976 as passed by
Lok  Sabha, be taken into
censideration.”

The motion was adopted.

SHRI GURUDAS DAS GUPTA: Sir,
you too have become partisan!

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): For the sake of four
million houses for the poor.

We shall now take up clause-by-clause
consideration.

Clause 2 was added o the Bill.
Clause 3 was added to the Bill.
Clauses 4 and 5 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI RAM JETHMALANIL: Sir, |
move: “That, the Bill be passed.”

The question was proposed.

THE VICE-CHAIRMAN (SHRI T.N.

CHATURVEDI): Mr. Vayalar Ravi
wants. to make a small submission.

Ordinance, .

[RAJYA SABHA]

[
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SHRI VAYALAR RAVI: Sir, 1 am
provked because I have been so much
amused by the new found lové for the
poor. My good friend, Shri Jethmalani,
has said that four million houses for the
poor in the country would be built in the
country in a short span of time. With all
his eloquence, 1 am unable to be
convinced on two points:

First, the Bill was a hindrance for the
housing programme in the urban areas of
the country.

Secondly, he argued that the prices
would come down. When the builders are
tryirig to. compete with each other to
corner more land, I have to disagrec with
his argument that the prices would come
down,

This is about urban land ceiling. This is
not a land reforms Act. It concerns only
urban land.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): You have made your
point.

SHRI YAYALAR RAVI: Yes, 1 will
make only points. I will not make a
speech.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): You go to your second
point.

SHRI VAYALAR RAVI: 1 belicve
that this can help only the builders. Even
though land has been given with a
specific understanding in Delhi and its
suburban arca that 25 per cent is
earmarked for the poor pcople, still, it is
lying idlc. No building has come up for
the poor people. So, in the name of the
poor people, you are trying to help the
rich to corncr the land. The specific
guestion that 1 am asking from the hon.
Minister is, whether this enactment had
at any time prevented any kind of
housing; and whether by repealing this
Act, he can implement this without the
States agreeing to it. Suppose the States
refuse to agree, what will be the impact
of this rcpeal? You can only satisfy the
builders by making them understand that
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the Government had helped them and it
is now for thcm to influence the State
Governments and do so. So, Sir, 1
believe, this repeal will serve no purpose,
excepting that it will help the interests of
the builders .and the rich people, who
have, with the help of the Supreme Court
and other High Courts, might have got
demolitions done and might have saved
Rs. 10 crores of Rs. 15 crores of deposits,
for bails. on these two points I want
clarifications. 1 believe, that this repeal
would not serve the interests of the poor.
So, Sir, I am unable to agree with the
hon. Mirdister while he gets this Bill
passed. With these words, -I conclude.

SHRI GURUDAS DAS GUPTA:
What is this? You are opposing as well
voting .for it!

THE VICE-CHAIRMAN (SHRI T.N;
CHATURVEDI): His party has
supported it. Hon. Minister would you
like to make any comment?

SHRI RAM JETHMALANTLI: Sir, the
hon. Member wanted a real response at
this point of time.

SHRI VAYALAR RAVI: You don’t
reply on other points, but you reply
whether the repeal of this Act will be of
any help.

SHRI RAM IJETHMALANI: Sir, I
will reply very briefly. The hon. Member,
Shri Chavan, has said and the whole
House is agreed that this Act had given
rise to corniption. There are a_classs of
people who had obtained exemptions
under the Act by paying money under
the table. That money runs into
thousands of crores of rupees. In their
hands, the land is very expensive. They
are the real persons who are opposed to
the repeal of this Act. 1 am not saying
that you are consciously doing this.
Unwittingly, you are helping the cause of
those corrupt people who have paid
money and thrived, after obtaining the
land.

SHRI VAYAL AR RAVI: Why don’t
you amend that clause of exemption?
Take away that exemption.
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SHRI GURUDAS DAS GUPTA: Sir,

when it ‘is known that the Income-Tax

Act has led to corruption, will be agree

for repeal of the Income-tax Act also?

THE VICE-CHAIRMAN (SHRI T.N.

"CHATURVEDI): On this point, it is the

Finance Minister who has to say.

SHRI RAM JETHMALANIL: If my
fricnds ask my opinion, I am in favour of-
repealing the Income-tax Act.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Now, the question is:

That the Bill be passed.
The motion was adopted.

THE VICE-CHAIRMAN (SHRI T.N.

CHATURVEDI): Now we take up the

next item—the Goa Budget and the Goa
Appropriation Bills.

Though Mr. Pranab Mukherjee and
others in the House hiad agreed that we
would take it up today, this will now be
moved and discussion on it will take
place tomorrow.

THE BUDGET (GOA), 1999-2000, THE
GOA APPROPRIATION BILL, 1999
AND
THE GOA APPROPRIATION (VOTE
ON ACCOUNT) BILL, 1999

THE MINISTER OF FINANCE
(SHRI YASHWANT SINHA): Sir, I beg
to move:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consolidated Fund of the State of Goa
for the services of the financial year
‘1998-99, as passed by the Lok Sabha,
be taken into consideration.”

Sir, this Bill arises out of a sum of
Rs. 144.56 crores voted by the Lok Sabha
on 10th March, 1999, and Rs. 25.20
crores charged on the Consolidated Fund
of the State of Goa. These amounts have
been sought to cover the additional
requirements in the current financial
ycars. Full details of the provisions are



